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ORDER (BY CIRCULATION)

By Shr1 Shanker Ra.iu, Hon'ble Member(J):

The prssent R.A. IS "filed, Seeking rsvie'w of our

uidsr dated 04.12.2003 paSSed in MA~1075/2003. We haVe

t-jerused the ordsr dated 04.1 1 .2003. We do not find any

error apparent on ths facs of the record or disco'vsry of

ns'w rnatsrial which 'was not a'vai Table with the rs'visw

applicant despits duo diligsncs at the 'time of final

hearing. By way ot this R.A. the rs'v'ie'w applicant

seGks to rs—argue the case, which is not permissible.

The present R.A. is not maintainable as per the

pro'v'isions of Section 22 (3) (t ) of the Administrative

Tribunals Act, 1385 read'vwith Order 47, Rule (1) of CPC

aiiLi d I ee in v i e'w OT the ratio laid down by the Hon'ble

Apex Court in K. A,i 11 Babu & Others v. Union of India

c< vj LI le r e, ui \ s s I (7) SO 24. The R.,A. is accordingly

dismissed, in circulation.
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